Norms Committee Minutes of the Meeting No.11/83 dt.16.10.2020 under the Chairmanship of  Shri SBS
Reddy, Addl. DGFT.
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The following Members of the Committee were present in the meeting:-
(i) Shri Nand Lal, Consultant, DPIIT
(ii) ShriShaish Kumar, Technical Expert.

(iii) Shri D.N. Mathur, Techni‘cal Expert.

The Committee first considered the minutes of the Norms Committee Meeting No.11/83 for confirmation
and confirmed the same without‘any f;hange. ~
! || | |

|

Note:- R

In certain cases the decision of the Norms Committee refers to the Recommendations/Observations
received from the concerned Technical Authority in earlier cases of similar products. A scanned copy of
such documents is placed at the end of the Minutes. The scanned copy uploaded is to be accepted. The U
0. No. / O.M. No. of the scanned copy is reflected in the Minutes.

Case No. M- 559 M/s Omtech Chemlcal Industrleé PVt Ltd. Mumbai Status Case:
NC No. 11/20-21 F. No. 01/83/50/600/AM16/DES-IV Reject
Date : 16.10.2020 RLA. No. 03/95/40/253/AM16

Lic. No, 0310797024 dated 02.07.2015

Decision: The Committee considered the case as per agenda ‘and noted that the firm has filed
representation against the decision of the Norms Committee which is beyond 90 days and thus
subjected to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was
issued to the firm for fee submission. The committee decided to reject the case as the composition fee
_was not received from firm. RERERR AU || | Al bl i

| Case No.M-560 M/s. Bi“tur'na‘\g Industries th.'Lfd, Vadbdata ||| | 11| ] Status Case: | \
NC No. 11/20-21 F. No. 01/83/50/458/AM19/DES-IV Reject
Date : 16.10.2020 RLA. No. 34/24/40/00047/AM19

S B i Lic. No. 3410044341 dt.19.07.2018
' Decision: The Committee considered the case as per agenda ‘and noted that the firm has filed
representation against the decision of the Norms Committee which is beyond 90 days and thus subjected
to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was issued to the firm
for fee submission. The committee decided to reject the case as the composition fee was not received
from firm.

Case No. M 561 BRI l -M/s. B-it.x:lrha.gr Ifr;augt»rvis PQ’E.L&&, Vadodar-a Status Case:
NC No. 11/20-21 F. No. 01/83/50/454/AM19/DES-IV Reject
Date : 16.10.2020 RLA No. 34/24/40/0048/AM19

| lic.No.3410044342 01.19.07.2018




Decision: The Committee considered the case as per agenda and noted that the firm has filed
representation against the decision icfthe Norms Committee which is beyond 90 days and thus subjected
to payment of composition fee of Rs|5000/-. In this regard, letter dated 30.09.2020 was issued to the firm
for fee submission, The committee d:cided to reject the case as the composition fee was not received
from firm. f

| Case No. M- 562 M/s. BitujmaglndustrisP\t.Ltd, Vadodara Status Case:
NC No. 11/20-21 F. No, 01/83/50/456/AM19/DES-IV ' Reject
Date : 16.10.2020 RLA No. 334/2.4/4(/0046 AM19 i
L] faaNg. s4ldosasaogtioorgote | | || | |
Decision: The Committee considered the case as per agenda and noted that the firm has filed
representation against the decision of the Norms Committee which is beyond 90 days and thus subjected
to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was issued to the firm
for fee submission. The comm tteei decided to reject the case as the composition fee was not received
from firm. URARDH SRAUSRSRRARHURNRRNRA Ak
Case No. M- 563 M/s. BituﬁraglndL strisPvt.Ltd, Vadodara Status Case:
NC No. 11/20-21 F.iNa. 01A83 50/459/AM19/DES-IV ‘ Reject
Date : 16.10.202C RLA No. 34/24/40/0046/AM19

| AA No. 3410044343 dt19.07.2018 e

Decision: The Committee considelfed the case |as| per agenda and noted that the firm has filed
representation against the decision @fthe Norms Committee which is beyond 90 days and thus subjected
to payment of composition fee of R< 5000/-. In this regard, letter dated 30.09.2020 was issued to the
firm for fee submission. The committee decided to reject the case as the composition fee was not

received from firm.

Case No. M- 564 | M/s. Sterling Auxiliaries Pvt. Ltd., Mumbai Status Case:
NC No. 11/20-21 F. No. Ol/L3 50/395/AM19/DES-IV/ Reject
Date : 16.10.2020 RLA. No. 03/95/040/660/AM18

Lic. No. OElC 821821 dated 21.06.2018
Decision: The Committee consideﬁed the case as per agenda and noted that the firm has filed
representation against the decision ¢'the Norms Committee which is beyond 90 days and thus subjected
to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was issued to the
firm for fee submission. The cg mrri\ ttee decided| to| reject the case as|the composition fee was not |
received from firm. i : |

\

Case No. M- 565 M/s. Sterling Auxiliaries Pvt, Ltd., Mumbai Status Case:
NC No. 11/20-21 F. No 01/$3 50/394/AM19/DES-IV Reject
Date : 16.10.2020 RLA. No. 03/95/040/0783/AM 18

Lic. No. O% 10821823 dated 21.06.2018
Decision: The Committee consider}ed the case as per agenda and noted that the firm has file

i
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representation against the decision df the Norms Committee which is beyond 90 days and thus subjecte
to payment of composition fee of Ris. 5000/-. In this regard, letter dated 30.09.2020 was issued to th
mission. The committee decided to| reject the case as the composition fee was no
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' Case No. M-566 M/s Shital Industries Pvt.Ltd., Gujarat 7 Status Case:
' NC No. 11/20-21 F. No.01/83/50/567 /AM16/DES-IV Deferred
Date : 16.10.2020 RLA No. 08/24/040/105/AM16

AA No. 0810135687 dt 17.07.2015

| was not received from firm.

Decision: The Committee considered the case as per agenda and decided to defer the case. Review
application has been received from the firm and was sent to technical expert (SK) for examination and
providing comments. D/L raised by TE issued on 5.10.2020. Reply has been received by the applicant sent

| to TE 12.10.2020. Comment is awaited. The case has been re-listed for 20.11.2020. AL
M/s Unltc)p Chemicals Pvt. Ltd Mumbai Status Case:

Case No. M- 567 F. No. 01/83/50/560 /AM18/DES-IV Reject

NC No. 11/20-21 | RLA No. 03/95/040/871/AM18

Date:16.10.2020 AA N'Ev 0310818633 dt 19.01.2018 Al

‘Decision:- The Commlttee considered the case as per agenda and noted that the firm has filed

representation against the ddas:on of the Norms Committee which is beyond 90 days and thus
subjected to payment of composmon fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was
issued to the firm for fee submission. The committee decided to reject the case as the composition fee

" Case No. M- 568 M/s. Kiri Industries Ahmedabad Status Case:
' NC No. 11/20-21 HQ F. No. 01/83/050/00508/AM19/DES-IV Reject
Date : 16.10.2020 RLA. No. 08/24/040/00190/AM19/
Licence No.0810143387 dt, 06.09.2018 [ CVREEH

Decision: The Committee considered the case as per agenda and noted that the firm has filed
representation against the decision of the Norms Committee which is beyond 90 days and thus
subjected to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was
issued to the firm for fee submission. The committee decided to reject the case as the composition fee
was not received from firm. |

was not received from firm.

| |
Case No. M- 569 M/s. Kiri Industries Ahmedabad ‘ ‘Status Case:
NC No. 11/20-21 | HQF. No. 01/83/050/1124/AM19/ DES-IV Reject
Date : 16.10.2020 | RLA, No. 08/24/040/00323/AM19/
SU L A L Licence No.0810144200 dt, 01.01.2019
Decision: The Committee cohsndered the case as per agenda and noted that the firm has filed
representation against the decision of the Norms Committee which is beyond 90 days and thus
subjected to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was
issued to the firm for fee submissidn. The committee decided to reject the case as the composition fee

Case No. M- 570 M/s. Agrisol India Pvt. Ltd., Hyderabad Status Case:
NC No. 11/20-21 HQ|F.No. 01/83/50/01176/AM19/DES-IV/Pt Reject
Date : 16.10.2020 RA F No. 09/24/040/00485/AM19
Lic. No.0910067109 dt. 24.01.2019 Hel b H

Decision: The Committee con5|dered the case as per agenda and noted that the firm has filed
representation against the decision of the Norms Committee which is beyond 90 days and thus
|
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' subjected to| payment n fee of Rs, 5000/-. In this regard, letter dated EE .09.2020 was
issued to the firm for fee The comn ecided to reject the case as the composition fe
_Was not received from f

Case No. M- 571 sys India P Hyabrdbst [ T T T ‘Status Case:
NC No. 11/20-21 83/50/05 19/DES-IV Reject '
Date : 16.10.2020 94/040/0 19

______________ L A 823954 dt BORR LT

Decision: The Commit d the cas nd noted that the firm hac

C e er agenda and noted that the firm has filec
representation against of the Ng mmittee which is beyond 90 days and thus
subjected to payment o fee of R - In this regard, letter dated 30.09.2020 was
issued to the firm for fee he comm cided to reject the case as the composition fee

| Was not received from fifn HEILR s RS i R AR AN R AR RGN A AR AN
Case No. M- 572 Cable Syst t.Ltd.,Bangalore —Statu;éa%z it
NC No. 11/20-21 1/83/50/026 VI12/DES-IV/Pt Reject
| Date : 16.10.2020 4/040/0042/AM12 : |
______________________ T e W iedos aeinospold || ||| T
Decision: The Committ S the case per agenda and noted that the firm has filed
representation against t f the Nor Committee which js beyond 90 days and thus
subjected to payment of fee of Rs. 0/-. In this regard, letter dated 30.09.2020 was
issued to the firm for fee e commit decided to reject the case as the composition fee
eda bt tercneed fome |1 L[ L el UL LR
Case No. M- 573 m Ltd.,Guj Status Case
NC No. 11/20-21 3/50/085¢ 17/DES-|V/Pt Reject
' Date : 16.10.2020 1/040/018 117
Demsnon The Committee he case er lagenda and noted that the firm has fled
representation against th the Norn ommittee which is beyond 90 days and thus
subjected to payment of 2e of Rs. /- In this regard, letter dated 30.09.2020 was
issued to the firm for fee s e committ ecided to reject the case as the composition fee
WS ot received from firm

| Case No. M- 574

A d.,Gujarat TR T statbs Cased [T1T
| NC No. 11/20-21 H 50/0067, 20/DES-1V/ Approved
Date : 16.10.2020 R 040/0400 19
g LU it 1 e S IBURAGARUREN AT R R M) il 1
Demsnon The committee co se as per da and decided to ratify the norms as under:-
‘Efpartitem | || |[[ ] Importitem | | L s R R s
Sodium Mylybdate | 100000 Molybdenum Compound On '843800.00kg ||| 1]
Kg Dry Basis ing ‘ j

T




$ kL

Molybdenum Content of
38182 00 Kgs

_______________ Tt YRROGEN PEROXIDE | | T43300.00kg| [ 1T 1]
Alamine 336/ Tri Octyle ase0ake| ||| LTI T
________________ ot R RS0 o ) 1 f_\_”ﬂf]_e_,___‘,__ ALl 0 R S |
______________ ottt L Pimary Aming, N1933” || T 428100k | T T
Note-1. The above quantity of Molybdenum compound has been worked out_c;z)ns_i:i_e?i_n_g“_’l_c;I_y_l:;a_e—ﬁL_J_rrT~
content of 7.5% and recovery of around 90% on Mol bdenum content basis e 1111 kg
Molybdenum/kg of Molybdenum content in the Molybdenum compound.
Note-2. In case of variation of Molybdenum content in the Molybdenum compound, the pro-rata
entitlement of Molybdenum compound shall be worked out considering the Molybdenum content in
the Molybdenum compound as per certificate of analysis (COA) from foreign supplier.
RA concerned may take necessary action under Parg 4.7 of HBP as per above
Ldecision of Norms Committee
Case No. M- 575 M/s RubaminLtd.,G Jjarat e _s,‘{;tJE‘E;;é"
NC No. 11/20-21 HQ F.No. 01 83/50/0065/AM20 DES-IV/ Approved
Date : 16.10.2020 RA F No. 34/24/040 0407/AM19 5
______________________ L No.A100as075 e 25040000 | | | )
Decision:The committee considered the case as peragenda and decided to ra tify the norms as under:-
Export [tem { Qty. / mport item Qty.
AMMONIUM DIMOLYBDATE | 60000 | Molybdenum Compound On | 506280 Kg
Kg Dry Basis Having
Molybdenum Content of
(RRRDAGIRARY dl e LU TNARSRRTE B R A S
IYOROGEN PEROMIDE | | [T]l350m0ke | [ T
Alamine 336/ Tri Octyle 93.6 Kg
Amine | | | i a0 e ) R IALR WA AR AR ol L
b L imaty Artine, G923 | | Tlas7kg | [T i
—N_ét‘e_:_l-._:r_h_é_i dveﬂciu-ahtity of Molybdenum compound has been worked out considering Molybdenum
content of 7,5% and reca very of around 90% on Molybdenum | content basis ie i 1.311  Ke
Molybdenum/kg of M olybdenum content in the Molybdenum compound.
Note-2. In case of variation of Molybdenum content in the Molybdenum compound, the pro-rata
entitlement of Molybdenurm compound shall be worked out considering the Molybdenum co ntent in
the Molybdenum com pound as per certificate of analysis (COA) from fore ign supplier.

RA concerned may take n ecessary action |under Para 4.7 of
Norms Committee

= =

BP as per above decision of J

Case No. M- 576 | M/s Modern Insecticides Limited Ludhiana ‘ Status Case:
NC No. 11/20-21 HQ F.No. 01/83 5(/505/AM14/DE5-IV/ pt Deferred
Date ;: 16.10.202( RA F No. 30/24/040/02 3/AM14
| Lic. No.3010 et HRMRINN B ERR: RRH R |
I 5
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"Decision: The Committee considered the case as per agenda>ar d decided to defer the case. D/L raised
by TE issued on 10.09.2020. Reply from the firm is awaited. The case has been re-listed for 20.11.2020.

NG

Case No. M- 577 M/s Punjab Chemicals & Crop Protection Status Case:
NC No. 11/20-21 Limited, HQ F.No. 01/83/50/00513/AM16/DES-IV/pt Approved
Date : 16.10.2020 RA F No. 03/95/40/0018/AM-16
Lic.|N0.0310796047 DT. 20.05.2015
Decision:The committee considered the case as per agenda and decided to ratify the norms as under:
Export Item Qty. | Importitem Qty.
METCONAZOLE TECHNICAL 1Kg DI METHYL ADIPATE 1.047 Kg
SODIUM METHOXIDE 2.147 Kg
SOLUTION (30%) 7
DI METHYL FORMAMIDE 0.093 Kg
TOLUENE 0.927 Kg
METHANOL 1.04 Kg
PARA CHLORO BENZYL 0.889 Kg
CHLORIDE
SODIUM HYDRIDE (60%) 0.246 Kg
N-METHYL PYRROLIDINE 1.241 Kg
1,2,4 TRIAZOLE 0.400 Kg
ETHYL CYCLOHEXANE 0.135 Kg
DIMETHYL SULPHOXIDE 0.983 Kg
TIRMETHYL ORTHO 0.019 Kg
FORMATE |
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
Norms Committee.

Case No. M- 578 M/s Punjab Chemicals & Crop Protection Limited Status Case:
NC No. 11/20-21 HQ F.No. 01/83/50/045/AM18/DES-IV/pt Approved
Date : 16.10.2020 RA|F No. 03/95/40/00839/AM-17

Lic, No.0310811172 DT. 13.02.2017

Decision:The committee considered the case as per agenda and decided to ratify the norms as under:-

Export [tem Qty. Import item Qty.

| CYANAZINE TECHNICAL97% | 1Kg | ACETONE CYANOHYDRIN 0.550 Kg

| MIN TECHNICAL|
METHYL ISO BUTYL KETONE | | 0.375 Kg
99% MIN |
CYANURIC CHLORIDE 99% 1.023 Kg

Q0D R SO NN 000 S |
T T T T MONO ETHIYL AMINE|(70%) | | 0.392 Kg

SOLUTION




RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee | }
Case No. M- 579 M/s Punjab Chemicals & CroBB'r'{téé{igﬁfi?f'i’t"éa"ﬁfiﬁjé'ﬁ'“’f Stotus Case: |
NC No. 11/20-21 HQ F.No 01/83/50/ 043/AM18/DE W Approved
Date : 16.10.2020 RA E No. 03/95/40/00944/AM-17
__________ UGB RNNR bictia b Lic. No.0310811685 DT. 08.03.201 LU R L
Decision:The committee considered the case a5 Pef agenda; ms as under: |
JExportitem ||| || 11 11 4 ity | |{importitem| | 1 L L 1L Lest e L
METCONAZOLE TECH NICAL 1 Kg DI METHYL ADIPA]
L L e Tk ||| 2247ke ||| || ] T
sowmonBow | ||V o L Ay
DI METHYL FORM
TOLDENE |[ | THHCTE
METHANOL THHLAED
PARA CHLORO BE
orpe |11 LR 1
'SODIUM HYDRIDE (60%) | | 0-246Ke
N-METHYLPYRROLDINE | | 1.241Kg 1
'1,2,4 TRIAZOLE T
ETHYLCYCLOHEXANE | | |0.135Ke
 DIMETHYLSULPHOXIDE | | 0.983Ke
TIRMETHYL ORTH?
_______ L U L I PORMARR 1 i L
RA concerned may take necessary action under Para 4. ision of Nor
Committee
e NermEBa | [ T /s [Pdni  Chemicals & Crop Protection Limited punjab | | Status Case:
NC No. 11/20-21 HQ F.N¢ 0/044/AM18 Approved
Date : 16.10.2020 RA F No 0/00951/AM
LI L RARRNRRREEERIEN . xb e gIDr.g8i03.2017 | | . . f LA TENARAN
béEi‘!!‘. The committee co nsidere e as per agen the norms as under:
Exportiftern | | 1] qd ] partitem | (| 1L L AR e A 8RN
METCONAZOLE TECHNICAL METHYL ADI y
AT SDIUM METH L[] i
blutign(zom | | F L L LAY
DI METHYL FOR TR 1]
OLUENE g (1L
AETHANOL
\ S 7
W




\ PARA CHLORO BENZYL 0.889 Kg
‘ CHLORIDE
| SODIUM HYDRIDE (60%) 0.246 Kg
N-METHYL PYRROLIDINE 1.241 Kg
1,24 TRIAZOLE 0.400 Kg
| | ETHYLCYCLOHEXANE | 0.135Kg
DIMETHYLSULPHOXIDE | 0.983Kg
\ \ ' TIRMETHYL ORTHO 0.019 Kg |
Ll 1l | FoRmATE | ||
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norn
| Committee.

{Case No. M- 381
NC No. 11/20-21
Date : 16.10.2020

I

HQ F.No. 01/83/50/604/AM16/DES-IV/pt
RA F No. 03/95/40/00217/AM-16
Lic. N0.0310797138 DT. 09.07.2015

| M/s Punjab ‘Chemicals & Crop Protection Limited PunJab

Status Case:
Approved

Committee.

BENZOTRIFLUORIDE

| B0 SIS I O

|

Decision:The committee consideriﬂ thF case as per agenda and decided to ratify the norms as under:-
7ty |

Export ltem A lmport item ny.
DIFLUFENICAN TECHNICAL | 1Kg | 2-CHLORO NICOTINICACID | 0.476 Kg I
Lot Rl SRR AWM N RO £ PSRN 0 | L 1 O A G MR AR R RN |
' | 2,4-DIFLUORO ANILINE | 0.370Kg
| 3-HYDROXY 0.500 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norn

| Case No. M- 582
NC No. 11/20-21
Date : 16.10.2020

Deusuon

| \

RA F No. 03/95/40/01060/AM-18

j Lic. No.0310819598 DT. 07.03.2018

[ M/s| Rex Tone Industries Limited Mumbai
| HQ F.No. 01/83/50/67/AM19/DES-IV/

The Committee consnderedw the case as per agenda and noted that the firm has filed

Status:
Reject

representation against the decision of the Norms Committee which is beyond 90 days and thus
subjected to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was
issued to the firm for fee submission. The committee decided to reject the case as the composition fee

Case No. M- 583
NC No. 11/20-21
Date : 16.10.2020

Decision :

was not received frgrpffi@.‘

% - o |l W |- I M T T (- - o bl i 4 I ORI
\M/s Rex Tone Industries Limited Mumbai

' HQ F.No. 01/83/50/164/AM18/DES-IV/

RA F No. 03/95/40/00001/AM-18

| Lic. No.0310813079 DT. 05.07.2017

Status:
Reject

The Commlttee considered the case as per agenda and noted that the firm has flled




representation against the decision of the Norms Committee which i"sw‘Bgyond 90 days and thus
subjected to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was
issued to the firm for fee submission, The committee decided to reject the case as the composition fee

was not received from firm. | |} ||

o

——

|

Case No. M- 584 i M/s Modern Insecticides Limited Ludhiana Status:

NC No. 11/20-21 HQ F.No. 01/83/50/718/A M12/DES-IV/ pt Defer

Date : 16.10.2020 FA F No. 30/24/040/035/AM12

| | lic/No:3010079764 DT. 17.10.2011

Decision : The Committee corsidefzd the case as per agenda and decided to defer the case. Review
application has been received from the firm and was sent to technical expert (DNM) for examination and
providing comments. D/L raised by [TE issued on 10.09.2020. Reply has been received by the applicant
sent to TE 05.10.2020. Co mmgqtﬂi_g%waitgq The case has been re listed for 20.11.2020. | |
Case No. M- 585 A/s Modern Insecticides Limited Ludhiana Status:

NC No. 11/20-21 Q F.No. 01/83/50/715/AM12/DES-IV/ pt Defer

Date : 16.10,202( .30/24/040/033/AM12

ic. N0.3010079668 DT. 17.10.2011 |
ed the case as per agenda and decided to defer the case. Review

mmittee conside

e T . S )
i >
-
=
O

Decision : The Co c r
application has been received from the firm and was sent to technical expert (DNM) for examination and
providing comments, D/L raised by TE issu ed on 10.09.2020. Reply has been received by the applicant
sent to TE 05.10.2020. Comment is awaited. The case has been re-listed for 20.11.2020. il
Case No. M- 586 M/s Modern Insecticides Limited Ludhiana Status:
NC No. 11/20-21 HQ F.No. 01 83/171/AM21/DES-IV/ | Defer
Date : 16.10.2020 RA F No. 30/83/160/0091/AM14 dated ‘

| 20.03.2014

ic. No. 3010094503 dt. 12.06.2013

enda and decidéc to dvefgr the case._lr)'/L raised by

i © B 1 ERUYY)

Decision: The Committee considered the case as pera
TE issued on 10.09.2020. Reply from the firm is awaite ._T’hq_c_asg_h;_gh‘_kgg_;nﬂr‘&listed" for 20.11.2020 |
Case No. M- 587 M/s Modern Insecticides Limited Ludhiana Status:
NC No. 11/20-21 HQ F.No.01/83/50 00802/AM15/DES-IV Defer
Date : 16.10.2020 RA F No.30/24/040/00033/AM16
Lic. No. 3010103684 dt. 28.12.2015

Decision: The Corh‘r—n— itt 3e_c_on‘ der ase as per agehda and deadeijtoﬂdef“er the case. D/L ra
TE issued on 10.09.2020. Reply from the firm is awaited. The case has been re-listed for 20.11.2020 |

sed by
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stries StatusCase:

Case No. M- 588 M/s/Montex Glass Fibre Indu
NC No. 11/20-21 Private Ltd.,,Mumbai Approved
Date : 16.10,2020 RA F No. 03/95/040/00407/AM19
| Lic. No.( 310822767 dated 01.08.2018

Decision : The committee considered the case as per agenda and decide

jioray_fy the norms as under:-

Export Item | I Qty. Import item | Qty.
OPEN MESH FABRIC OF 1Kg GLASS FILAMENT YARN 0.525 Kg
|| GLASS FIBRE




(T N R EE UM NG R AN iGN RAREA Rt
| R L [T T 0430Kg
{ERANAE 1A 0b AL L L ] | TTResiN OR BREGLASS MESH COARES. 0095Ke |
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Nor—r—m_s_
Committee. | || ||l | 1 1 A A P U 1 15 R M R AL L i ‘
Case No. M- 589 T Ni7s Monftex Glass Fibre Industries T T R StatusCase: || |
NG No. 11/20-21 Private Ltd.,Mumbai Approved
Date : 16.10.2020 Lic. No.0310829455 dated 06.06.2019 ‘
Decision : The committee considered the _cqs_e_fz%_rz?t.gqg_zdc!._qéiiéciiééfio_Eq_t:ifi:iﬂé_@f'ﬁg_?; under= |
Epbreitem | || (||| || TQdd ]| | impotlem | T e [T ]
OPEN MESH FABRIC OF 1Kg GLASS FILAMENT YARN R L
GLASS FIBRE
e L 0430kg
A wiB R LU RBARENR N DEREN R ERAR BRRLY _RESIN FOR FIBREGLASS MESH COATING | 0.095Kg |||
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
[ Committee. || |1l || 1l | 4 H———1— 0 5 A A R R B Al
Case No. M- 590 1 M/s Gayatr[Cofo"u'rthéw'{|n&'ﬁ'§t};'é§_ééh]é‘ré¥_ """""""""""""""" StatusCase: || |
NC No. 11/20-21 RA F No. 08/24/040/00 103/AM20 Approved
Date : 16.10,2020 l Lic. N0.0810145599 dated01.07.2019
DﬁE@f?ﬂiﬂ e|dorn _1)[§§e_g_qgg§[ dered the case as per ag enda and decided to ratify the nor ms os under:-
Exportiitem || 11} || Ll Qy- || _Y Importiteny || L L] L4 112N BE R EARAE
ACID BLACK | 1 Kg 5-NITRO 2-AMINO PHENOL 0.2466 Kg
G(C.1.No.12195 -Dye
_EQPLe_“E_‘S_gi/EE________ 1 L i S et L UL RS i 0 LIV ) | i S8 i 8 B0 B QL
___________ 00 N RHARARUBALAWIRES bhh AR SR B BETANAPHWTHOL| | | 0.2306Ke
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
L Committee' 4 L 5 MR AL B s TS DI LA S AR MRS IR ehY
Tcase no. M50 | [ ][ m/s] NS Fine Chemicaals & Laboratories Py, T status Case:
NC No. 11/20-21 F. No.01/83/050/005 09/18 Deferred
Date : 16.10.2020 RLA No. 05/94/040/0(439 AM18
|| AANo. 0310815€ 52 dpted08.09.2017 | | . B ERAEN AR IR A
Bgc_i;ia;\—:ﬂ:r_ﬁé_rC_n;Enmi'ttée_ considered the case as per agenda and decided to defer the case. Review
application has been received from the firm and was sent to technical expert (DNM) for examination and
providing comments, D/L raised by TE issued on 23,09.2020. Reply has been received by the applicant




sent to TE 13.10.2020. The comment is awaited. The case has been re-listed for20.11.2020.

Case No. M- 592 M/s} Shital Industries Pvt.Ltd., Gujarat Status
NC No. 11/20-21 & NF. 01/83/50/151 /AM20/DES-IV Case:
Date : 16.10.2020 RLA No. 08/24/040/00057/AM20 : . Deferred
AA Ij\lo. 08101445412 dated 30.05.2019 ‘
d

Decision: The committee considered as per agenda & decided to reject the case. Also RA to explain how
Advance Authorization issued for Chap;ter 15 item. Letter to be issued.

®

Case No. M- 593 I M/s Shital Industries Pvt.Ltd., Gujarat Status

NC No. 11/20-21 | F. Nol. 01/83/50/667 /AM20/DES-IV Case

Date : 16.10.2020 ‘ RLA No. 08/24/040/ Deferred
| AA No0. 0810138210 dated 24.06.2016

Decision:The Committee considered the case as per agenda and decided to defer the case. Review
application has been received from the firm and was sent to technical expert (SK) for examination and
providing comments. D/L raised by TE issued on 5.10.2020. Reply has been received by the applicant sent
to Tk 12.10.2020. Comment is awaited, The case has been re-listed for 20.11,2020.
Case No. M- 594 M/s DNS Fine Chemicals|& Laboratories (P) Ltd., Status
NC No. 11/20-21 F. No. 01/83/050/00699/18 Case
Date : 16.10.2020 RLA No. 03/95/040/00524/AM 19 Deferred
A

Decision: The Committee considered the case as per agenda and decided to defer the case. Review

) 4
AA No. 0310824225 dated 04.10.2018
C t p
application has been received from the firm and sent to [technical expert (DNM) for examination and
providing comments. D/L raised by TE issued on 23.09.2020. Reply has been received by the applicant

sent to TE 13.10.2020. The comment is still awaited, The case has been re-listed for 20.11.2020.

Case No. M- 595 M/s Vishnu : hemicals Limited, Hyderabad Status Case:
NC No. 11/20-21 HQ F.Nc 011"83 50/130/AM19/DES-IV/ pt Reject
Date : 16.10.2020 RA F No./09/24/040/00385/AM18

Lic. No.()910$65 659 dated 10.11.2011

mittee cons ie}jc ‘the case as per agenda and noted that the firm has filed

Decision : The Com e C f
representation against the decision of the Norms Committee which is beyond 90 days and thus subjected
to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was issued to the firm
for fee submission. The committee deicided to reject the case as the composition fee was not received

\

|
Case No. M- 596 M/s Vishnu ¢f1emicals Limited, Hyderabad Status Case:
NC No. 11/20-21 HQ F.No,01/83/50/1364AM19/DES-IV/ pt Reject
Date : 16.10.202C | RAF No 09/(L24 040/00335/9

' Lic. No.0910066779 dated 26.10.2018




|

Decision : The |Committee considered the case as per agenda and noted that the firm has filed
representation against the decision|of the Norms Committee which is beyond 90 days and thus subjected
3
e

T
[

to payment of composition fee of Rs. 5000/-. In this regard, letter dated 30.09.2020 was issued to the firm
for fee submissi he committee decided to reject the case as the composition fee was not received
from firm.

(e)
=
= o)

Case No. M- 597 (a) M/s Bhagiradha Chemical Industries Ltd. Status Case:
NC No. 11/20-21 HQ F.No./01/83/50/1362/AM19/DES-IV/ pt Deferred
Date : 16.10.2020 RA F No.
Lic. N0.0910066999dt 26.12.2018
Decision : The Committee considered the case as per agenda and decided to call for further information.
In this regard, D/L has been raised to the|firm dated on 5.10.2020. The case is re-listed for 20.11.2020

Case No. M- 597 (b) M/s Bhagiradha Chemical|Industries Ltd. Status Case:
NC No. 11/20-21 HQ F.No.01/83/50/1140/AM19/DES-IV/ pt Deferred
Date : 16.10.2020 RA F No.
Lic. No.0910067060 dt 16.01.2019
Decision : The Committee considered the case as per|agenda and decided to call for further information.
In this regard, D/L has been raised to the|firm dated on 5.10.2020. The case is re-listed for 20.11.2020

Case No. M- 597 (c) M/s Bhagiradha /Chemical Industries Ltd. Status Case:
NC No. 11/20-21 HQ F.No.|01/83/50/242/AM20/DES-IV/ pt Deferred
Date : 16.10.2020 RA F No.

Lic. N0.0910067752 dt 04.07.2019

Decision : The Committee considered the case as per agenda and decided to call for further information.
' In this regard, D/L. has been raised to the|firm dated on 5.10.2020. The case is re-listed for 20.11.2020

O

Case No. M- 597 (d) M/s Bhagiradha Chemical Industries Ltd. ‘ Status Case:
NC No. 11/20-21 HQ F.No. 01/83/50/035/AM20/DES-IV/ pt | Deferred
Date : 16.10.2020 RAF No. §

Lic. No.0910067390 dt 16.04.2019 ‘

o

Decision : The Committee considered the case as per agenda and decided to call for further information.

In this regard, D/L has been raised to thefirm dated on 5.1C.2020.I’he‘_‘case is re-listed for 20.11.2020

Case No. M- 597 (d) M/s Gayatri Colour Chem. Indus Status Case:
NC No. 11/20-21 HQ F.No. 01/83/50/0229/AM20/DES-IV/ pt Withdrawn
Date : 16.10.2020 RA F No. 08/24/040/00134/AM16

| Lic. N0.0810135900 dated 20.08.2015

1.

N




Decision :The Committee considered the case as per agenda and it was noted that the firm has withdrawn
the case as the case was earller_approved in NC Meeting No.07/83 dated 13/11/2019.

il

Case No. M- 599 M/s Modern Insecticides Limited Ludhiana Status:
NC No. 11/20-21 HQ F.No. Defer
Date : 16.10.2020 RA F No.

RS BRURREN) B R | SR 10| | Lic. No. 3010092656dt 12.03.2013

Decision: The Committee considered the case as per agenda and decided to defer the case. D/L raised by
| TE issued on 10.09.2020. Reply from the firm is awaited. The case has been re-listed for 20.11.2020

Case No. M- 600 ‘ l\/ll/s odern Insecticides Limited Ludhiana Status:
NC No. 11/20-21 HQ F. No Defer
Date : 16.10.2020 RA F No.

j Lic. No. 301010363 dt 16.10.2015 R EA R k|

Decision: The Committee considered the case as per agenda and decided to defer the case. D/L raised by

_TE issued on 10.09.2020. Reply from the firm is awaited. The case has been re-listed for 20.11.2020

“Case No. M- 601 T [M/s Dlvlne Stone Enterpr];és LT 1T T T status:
NC No. 11/20-21 H(? F.NF. 01/83/162/351/AM13/DES-IV Approved
”Date 16.10.2020 1

i i ot 2 G5

l)ecmon The matter was placed out of agenda Where the representatlon received from M/s Dwme
Stone Enterprise requested clarification on Wastage Norms Fixation was discussed. The request was
brought to the committee. The committee examined the request and it was found that the minutes
recorded in meeting of NC No. 2/14 held on 10.4.2013 and meeting of NC-IV No. 28/13 held on
10.10.2012 had a typographic error. The word “Wastage” was erroneously added in the 6™ column in
both cases, so it was decided to remove the same. The rectified decision is mentioned below —

I
Meeting reference - NC NO. 2/14 held on 1b.4.2013

S. No |[Stone Item Wastage “ | |Wastage percentage Total wastage |Output
Percentageon | |[recommended in percentage on
input basis dressing of blocks and [input basis
carving of shaped pieces
1. Dome 42.80 8.4 51.20 48.80
X Mandovar 43.35 | 8.4 51,95 48.05
31 Kaksasan 58.70 | ‘ 8.4 67.1 32.90

Meeting reference - NC-1V No. 28/13 held on 10.10.2012

S. No Stone ltem Wastage Wastage percentage Total wastage | Output
Percentage on| recommended in dressing | percentage on
input basis of blocks and carving of input basis
shaped pieces |




1 Column 0 8. 39.90 60.10
7, Column 0 8. 37.90 621
3. Column i 0 3. 29.90 704
4. Column 0 8. 55.40 44.60
5. Column | 0 8. 48.00 52.00
6. Ceilings -1 ( 8. 55.40 44.60
7. Ceilings r-2 0 8. 55.40 44.60
3. Ceilings -3 1o 8. 55.40 44.60
9. Kangrz G 8. 51.40 48.60
10. Chhajz C 8. 72.40 27.60
11. Beams C 8 23.40 76.60
12. Toran C & 61.40 38.60
13, Jali ( 8 27.40 72.60

| [14. Kamar 0 8 60.40 39.60
Case No. M- 602 - Indiz Status:
NC No. 11/20-21 21 ' Approved

ate:16.10.202 IR
Decision:The re i Gelat pending claims for DEPB
license in the PC4. ¢ V t ion on the claims made by the
firm that the SIC I atter the NC mee 7/20-21
held on 18.09.20C E ts instead of "MT" in the import
item, the unit ha K 1827
Accordingly, I uts from the concerned
companies an e hav ived reply from CAPEXIL stating
that the SION rm.
The existing ent as under
Al182 |[Im | Qty
Cr | a.0MT
It is mentioned he amen Ol.Il,hence, Public Notice is
required to be is
Case No. M- 60 e&C Status:
NC No. 11/20- 50/0C Deferred
Date :16.10.2
Decision:The € uct ng for more clarification. T
committee dec it i and in as been issued to the firm
n 02.11.2020 ]




Date:06.11.2020 hetan Parkash Jaggarwal
Place:New Delhi Foreign Trade Development Officer
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